
      

     
  

    

      
   

            

          

   

   

   

    

        

           

         

            

      

  

   

         

          

             

         

         

       

          

       
       



      

         

      

        

          

          

         

         

         

        

         

 

            

            

            

             

           

          

           

           

           

           

  

          

           

          

         

          

           



      

          

            

              

         

          

          

       

          

           

        

           

           

          

            

         

           

            

   

          

            

       

        

          

         

         

       

          

           

            



      

          

           

          

             

           

        

          

           

           

             

           

         

            

        

             

           

           

        

        

             

            

           

          

  



NATIONAL COMPANY LAW TRIBUNAL, MUMBAI BENCH, MUMBAI

(iii) That the provisions of sub-section (1) shall not apply to such

transactions as may be notified by the Central Government in consultation

with any financial sector regulator.

(iv) That the order of moratorium shall have effect from 77.02.2017

till the completion of the corporate insolvency resolution process as

prescribed under section'L,Z of the Code.

(v) That this Bench hereby directs to cause public announcement of

the corporate insolvency resolution process immediately as specified

under section L3 of the Code.

(vi) That this Bench hereby appoints Mr. Sashank Narendra Desai,

M/s Desai Saksena & Associates (Charted Accountants) Laxmi Building,

1't Floor, Sir P.M. Road, Fort, Mumbai - 40000L, Email: snd@dsaca.co.in

with registration no. IBBI/IPA-0UIP-0007212016-1711082 as Interim

Resolution Professional to carry the functions as mentioned under

Insolvency & Bankruptcy Code.

(vii) That this Bench hereby directs the Registry of NCLT, Mumbai

to communicate this order to the petitioner i.e., financial creditor and the

corporate debtor.

Accordingly, this petition is admitted.

B. S.V. PRA H AR
Member (]udicial)

V. NALLASENAPATHY
Member (Technical)
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